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%y I, Gyanendra Verma, aged about 55 years, working as Additional

j —-’--_*""'/ Secretary, Lucknow Development Authority, Vipin Khand, Gomti Nagar,

Lucknow, do hereby solemnly affirm and states as under;

1. That in my official capacity as mentioned above, | am well
conversant with the facts and circumstances of the present case,
hence competent to swear this response.

2 That this Hon’ble Tribunal vide orders dated 19.02.2025 &
27.03.2025 directed to file proper status report / response to the
Original Application No. 10 of 2023.

3, That it would be in the interest of preventing litigation explosion
that this Hon’ble Tribunal may pass any other order/orders as this
Hon'ble Tribunal may deem fit and proper in the facts and

circumstances of the case of the present case.
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4. That in compliance of the order dated 19.02.2025 & 27.03.2025

the respondent No. 3 are filing the following status report:

A\ SHE: Lugknow
& \eg- No. 31789) g

It is respectfully Submitted that the State of Uttar Pradesh
vide Policy dated 22.11.2003 came up with a policy to

Hi-Tech Townships with
high quality of

environmental stability. The Government Order dated

promote  development of

worldclass infrastructure, life and
22.11.2003 was subsequently revised vide Government
Order dated 01.07.2004 and the township was conceived
on Lucknow-Sultanpur Road at the outskirts of Lucknow,
which is now known as Sushant Golf City. Thereafter, the
proposal was submitted by Respondent No. 1 to develop
Township and the Hi-Power Committee on 21.05.2005
accorded its approval for development of Hi-Tech Township

to Respondent.

It is stated that initially, Respondent No. 1 had proposed to
develop 1765 acres of land for the Hi-Tech Township
(Phase-l).

That the Respondent No. 1 submitted the Detailed Project
Report ("DPR") to answering respondent on 27.04.2006
which was approved by theHi-Power Committee on
21.02.2007. The conceptual layout was also approved with
DPR for Phase-l, i.e. for area of 1765 acres.

The DPR is pre-requisite to apply for EC, which was
applied after the approval of DPR on 21.02.2007 and was
obtained on 06.06.2007. The Development Agreements
dated 18.11.2008, 10.05.2007 and 27.11.2009 were
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entered between Respondent and Lucknow Development
Authority for the following areas: i) DAI for 639.55 acres
approved on 18.11.20086. ii) DAZ2 for 407.95 acres approved
on 10.05.2007. iii) DA3 for 717 .5 acres approved on
27.11.2008.

It is pertinent to mention that the requisite land where the
Township was to be developed was to be acquired by
Respondent by purchasing from farmers/ owners. The
Gram Sabha land was to be acquired by LDA and
thereafter the same was to be handed over/ transferred to

Respondent No. 1 for development.

It is stated that pursuant to Government Order dated
17.09.2007, the extensionof Township was permitted hence
Respondent No.1 proposed the extension of Township for
further 1765 acres. Thus, the proposed area of Township
became 3530 acreswith extension. Thereafter, a second
DPR was presented by the Respondent No.1 for extended
area only on 09.02.2010 which was approved on
18.05.2010 by the Lucknow Development Authority and
thereafter, subsequent Development Agreement's for
extended period was executed on 20.08.2010
and26.04.2010 (DA4 and DAB). After the approval of DPR
for the extension of the Hi-Tech Township, the Respondent

again applied for EC which was obtained on 09.06.2011.

The parent Hi tech township admeasuring 1765 acres with
further extension of 1765 acres (i.e. 3350 acres) was

further stood extended by 2935 acres to cover up a vast
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area of 6465 acres in 2015. This significant surge in area of
township necessitated a comprehensive DPR and
eventually acquisition of the said land as a consequence
thereto. Thus, in September 2015, layout for DANo. 1t0 5
were revised making potential alterations {0 Township

structure and development plans.

In a High Power Committee ("HPC") meeting held on
13.08.2019, it was decided to advise the developers of
HiTech Township to reduce and contain their development
area so as to complete the ongoing township projects at the
ecarliest. It is stated that the Respondent faced land
availability issues, project approval delays, encroachment
by Landowners, introduction of Ring Road, issues with
Awas Vikas regarding Barauna Land and other unavoidable
circumstances. The Respondent thereafter proposed to
reduce the area of Hi-Tech Township to approximately
4655.18 acres in line with Government Order dated
07.04.2021. Although the developer proposed to develop
6465 acres but was developing only 3530 acres. The
balance 2953 acres area added to the township was to be
developed under the last and final phase. The Respondent
thus, because of the problems faced by the Respondent at
the ground level proposed for reduction of area from pre-

approved area of 6465 acres o 4655.18 acres.

The Respondent No.1/ Ansal API filed a revised DPR on
18.06.2021 before Lucknow Development Authority. It is
submitted that the said revised DPR was approved on
20.10.2022 and was communicated to the Respondent
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No.1. Thus, the project growth has gone through
turbulences and fluctuations as stated hereinabove, altering
of boundaries of old and revised DPR's, approved and
revised layout of township. The Covering Letter dated
06.04.2023 issued by Executive Engineer, LDA to the
Respondent No.1 is annexed as ANNEXURE R-1.

That the Respondent No.1 has completed the Phase-| of
the project comprising of 80% of 1765 acres. It is stated
that the respondent No.1 could not completed balance area
of 20% as per statement made by the Respondent No. 1
that he faced difficulties in procuring and securing land
from the Villagers or through Gram Sabha through the
Authority. The Phase-ll comprising of first extension of
1765 acres of land, the Respondent No.1 has been able to

achieve approximately 10-15% of the same.

It is stated that the said township has huge shopping
mall, hospitals, clinics, medical centre, banquet halls,
ample parking space, gated community with proper fencing,
boundary walls, security guards, many big schools, hotels,
adequate plantation, trees, sewer lines, jogging track, golf

course, big playground in every sector.

It is pertinent to mention herein that the Respondent No.1
layout plan expired in March 2017 and thereafter, in 2017,
no construction was carried out by the Respondent No.1 at

the Township.
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The Lucknow Development Authority vide its letter dated
27.10.2021 requested the Principal Secretary Housing and
City Development Authority, U.P. Government, Lucknow to
carry out some correction in regard of DA-1to DA-4, DA-5
of M/s Ansal Properties and Infra. Ltd. It is pertinent to
point out here that despite above information the
respondent No. 1 has failed to complete the project till date.
A true copy letter dated 27.10.2021 issued by Lucknow
Development Authority is ANNEXRUE R-2.

It is stated that after the First DPR which was approved on
21.02.2007 for 1765 acres (being the Net Area) and the
second DPR was approved for first extension on
18.05.2010, for the extended area of Township

admeasuring 1765 acres of land.

That as per policy/rules and regulation of the Lucknow
Development Authority/Respondent No.3 it is mandatory
that under DPR there is a provision for 15% area to be
maintained as Greenbelt. The said provisions has been
fulfilled by the Respondent No.1/PP. The Greenbelt has
been maintained by the Respondent No.1 in the periphery
of the developed portions of the Township. The open
spaces inside the plotted area have been suitably
landscaped and covered with vegetation. The Respondent
No.1 has planted 32,638 trees between the years 2007 to
2019 and 20,970 shrubs from 2007 to 2019. It is stated that
the landscape green areas are being maintained by the
Respondent No.1 by entering into Annual Maintenance

Contract with the nurseries as admitted by Respondent
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No.1. The true copy of Map showing the greenbelt area of
project is annexed as ANNEXURE R-3.

5. That this Hon’ble Tribunal may take on record the Response
affidavit on behalf of Respondent No. 3/LDA along with the
annexures in the interest of justice.

6. That the Annexures are true/ translated copies of their respective
originals.

é "
.
DEPONENT

VERIFICATION:-

Verified at Lucknow, on this 25 day of April, 2025, that the

/ X ’H— ' . contents of the above status report/ response are true and correct
[~ Ad.&per. | ,,.;k to the best of my knowledge and belief and no part of it is false
l.:-:-.:ll iil _ I_‘ ' ‘i~-'~ .-';.'_"‘.’.r .r
\‘\\’ "o. 3163) g / -/ and nothing material has been concealed therefrom.
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LAND DETAILS REVISED LAND USE DISTRUBUTION REQUIREMENT & PROVISION OF EWS/LIG
Hi -Tech Township LUCKNOW OTTED TOTAL NO.OF
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ERCRIIOY AREA IN ACRE SNO|  Particulars AS PER HI-TECH v % age HOUSING {A) (8) HNS (i)
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DEDUCTIONS , | CROUP HoUSNG 153763431 | 37985 | 8960
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MASTER PLAN COMMERCIAL 63.370 7 ROADS 187020 429333709 | 106061 | 25028
PROJECT AREA AVAILABLE FOR DEVELOPMENT 4237.86 X " L. Wk VNGRS TR T
eTed, ZTSTETY A3 & SEaTa; & qaf?ﬂ?
2 o od Swver & TuN O @t Aot
e o @ el dow REw
09052003 W W W12 VW 175 H
¢ dow Rvie 27-00-2022 ¥
don-2 © Py 9912 W SN
e @ w4 3 AR frfery

C"Ohl Tia a.

r‘:-_‘r"-.l o ’ﬁ ‘j"
I.L 3 > .:,.iiiﬂ'—
s R
R

A N BAAT AL ne“;
e atd 190 0 VT LAY -
|
o '-'\.

15,0 ML, Wido Fo:

S ELLT g

NIZAMPUR
 MAZIGAWAN

AL MT, WIDE ROAT

Efefafifafofedvlun
240 MT. WEDLE ROARY
s|lz] B
Mam"‘bs
o
t

B,
¥
&l M

LAND OF
AWAS EWAM
VIKAS
PARISHAD

U8 MT. Wit Rl

BB IR Rt

| LEGEND-

20 X 40 -
17 X35 -
21 X 25 -
A e [ . E“Twmm’m e g i i i ol LTS, | 18 X 24 -
12 X 28 -
12 Xdn~
12 X 24 -
11 X 22 -
10 X 20 -
09 X 18 -
8.33 X 18 -
08X 16 -
7.5X 15 -
06 X 12 -
- T R - T3 S,
04 X7.5-

45.0 MT. WIDE ROAD

2401 MT. WHE ROAD

| 1)

e 2}
i i

i
-

Lo o2l
i
DE ROAD

AX0WT, WIGH ROAD

30,0 MT.
AS0MT WIDH ROATY
45.0MT. WIDE ROAD

340 MT. WIDE RDAR

[l

5.0 MT, WIDE HOAD

e s

S.NO | PARTICULARS

2800 oD 552 \ (D D e, O -

COMMERCIAL e
B

60 M. WIDE AMAR SHAHEED
PUBLIC & SEMI PUBLIC

| glele 93\ - ————— oo
\

RECREATION

1 | RESIDENTIAL [ [

GREEN 1T

ad (O | B W N

-INDUSTRY -

5 FUTURE EXPANSION
OF VILLAGE
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